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Title: Regarding problems being faced by the Haj Pilgrims.

SHRI E. AHAMED (MANJERI): Mr. Speaker, Sir, thank you very much for giving me this opportunity...(Interruptions)
| have been trying to raise this issue...(Interruptions)

MR. SPEAKER: Shri E. Ahamed, let me make it clear that there is no debate on this issue. You have promised that
you would speak for two minutes on this issue. | am allowing one minute each to you and to the other hon. Member.

...(Interruptions)
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Re: Problem being faced by Haj Pilgrims

SHRI E. AHAMED (MANJERI): Sir, the Government of India has decided to restrict and regulate the Haj travel
subsidy for the Hajis who are going under the Central Haj Committee. This time there are about 72,000 Hajis who
are going on Haj pilgrimage under the Central Haj Committee. Restriction and regulation of this Rs. 12,000 travel
subsidy to Hajis has created a havoc amongst the Hajis. It is because when they applied for it, there was no
restriction. Now, the Government wants every Haji to submit an affidavit counter-signed by the Notary Public. The
Hajis are going on the 24" of this month. There is a shortage of time. It is impossible for the Haj Committee to
collect all these affidavits counter-signed by the Notary Public. If the Hajis will not be able to go, then the Haj
Committee will have to suffer a loss of nearly Rs. 25 crore because they have already made arrangements for
accommodation and they have made travel plans and have also given a schedule to Air India and Saudi Airlines.
This decision of the Government cannot be implemented under any circumstances.

Sir, therefore, the community largely objects to this and has asked the Government for reconsideration of the
withdrawal of travel subsidy. It is because it is unjust, unfair and uncalled for. However, | would like to say that at
least for the time being the Cabinet should take a decision to defer the matter for the next Haj because the next Haj
is due to commence in February, 2005. Therefore, unless this is done, this would be a great injustice to the
Hajis...(Interruptions)

MR. SPEAKER: | am associating the names of all those hon. Members, who are standing, with this issue.
...(Interruptions)

SHRI N.N. KRISHNADAS (PALGHAT): Sir, it is a very serious matter...(Interruptions) If this decision is implemented,
then tens and thousands of Hajis would not be able to go to perform Haj...(/nterruptions)
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MR. SPEAKER: Shri M.O.H. Farook.



SHRI M.O.H. FAROOK (PONDICHERRY): Sir, the Cabinet came out with certain instructions in September to be
implemented in the Haj Committee.....(Interruptions)
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MR. SPEAKER: Shri Farook is speaking after a long time. Let him speak. He is a Member of the Haj Committee.

SHRI M.O.H. FAROOK : Sir, | am a Member of the Central Haj Committee appointed by you. In September, the
Cabinet has come out with certain instructions regarding subsidy to be implemented in the Haj season. There are
so many legal as well as religious restrictions over this issue. This has created a lot of problems for the Central Haj
Committee to implement them.

Another point is, the Central Haj Committee is in no way consulted at any point of time when this restriction has
been implemented.

| support all these people. Yesterday, the Minister for Civil Aviation has conducted a meeting and we have placed
all our difficulties before him. He has assured that he would take them to the Cabinet. Our plea is that these
restrictions should be postponed for the next year and we may go ahead in the same way as you have done earlier.
The present Haj activities should continue according to the old plan. This is our pleaa€|a€| (Interruptions)
Application in this regard was given in July and this decision has come out in September. Therefore, this has
created a problem.

MR. SPEAKER: Shri Rashid Alvi.
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MR. SPEAKER: Hon. Members, please sit down.
...(Interruptions)
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MR. SPEAKER: Hon. Members, please sit down for a minute.

...(Interruptions)
MR. SPEAKER: Let me make it clear. Please sit down.

...(Interruptions)
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MR. SPEAKER: There is an important Calling Attention notice. As an exception only | allowed this. Shri E. Ahamed
has come and told me that this is a very important issue and that there is a time limit within which this issue is to be
settled. | permitted three or four hon. Members to speak on this issue. But there cannot be a debate on this issue.

...(Interruptions)
MR. SPEAKER: | have disallowed all notices.
...(Interruptions)

MR. SPEAKER: Shri Hannan Mollah, please do not speak in this manner. You are a nice Member. Please sit down.
| cannot permit you to speak. | am not going to permit you to speak.

...(Interruptions)
SHRI HANNAN MOLLAH (ULUBERIA): It is unfortunate. ...(Interruptions)

MR. SPEAKER: It may be unfortunate. | cannot help it. This is not the way in which you can address the Chair. You
are a senior Member. You are supposed to understand this. Now, | have stopped discussion on this issue. A
number of Members have expressed their feelings. | cannot permit every Member to speak.

...(Interruptions)

MR. SPEAKER: What do you mean thereby? This is not the disciplined behaviour in the House.
...(Interruptions)

MR. SPEAKER: There is a very important debate before me.
...(Interruptions)

MR. SPEAKER: Dr. Vijay Kumar Malhotra expressed his views.
...(Interruptions)

MR. SPEAKER: Hon. Members, you all made a request in this regard and | considered it.
...(Interruptions)

MR. SPEAKER: If you want me to go strictly according to the rules, | will go strictly according to the rules.
...(Interruptions)
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...(Interruptions)

SHRI SHIVRAJ V. PATIL (LATUR): Sir, this House has seen that this is an emotional issue also. ...(Interruptions)
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SHRI SHIVRAJ V. PATIL : Let me argue. ...(Interruptions)
MR. SPEAKER: | have permitted Shri Shivraj Patil to speak.
...(Interruptions)
MR. SPEAKER: | will take on record only what Shri Shivraj Patil says. Please sit down.
(Interruptions) &€, *

SHRI SHIVRAJ V. PATIL : Sir, the hon. Member from the Congress Party has made a very valid suggestion. He said
that there are many issues involved in this, let them be carefully examined and then a decision be taken. That

decision should be made applicable only after a careful examination of all issues involved. He has tried to say that if
you apply the principle of excluding the income-tax payers, then also difficulties will arise because only Government

* Not Recorded

servants are paying income tax, others are not paying income tax. So, they will get this benefit. Those people who
are paying small amount of income tax will not be able to make use of this facility.

Moreover, this Government, our country, has taken into consideration the religious feelings of the people. That is
why Rs.100 crore was given by the Government of India rightly for the Nasik Kumbhamela. So, we are considering
all the aspects. My submission to the government is that this is an emotional issue. Let it be carefully examined. Let
a decision be taken.
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SHRI RAM VILAS PASWAN : Sir, earlier, you assured the House that you would take it up under Calling
Attention....(Interruptions)

MR. SPEAKER: | am taking up Calling Attention.
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MR. SPEAKER: | am ready to accept it. There is no problem.
Now, the House will take up Calling Attention. Dr. Raghuvansh Prasad Singh.
...(Interruptions)
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SHRI G.M. BANATWALLA (PONNANI): Sir, | amon a point of propriety....(Interruptions) Please listen to me for one
minute.
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SHRI G.M. BANATWALLA : Sir, Under Matters under Rule 377, | had made a submission in the House asking the
Government to withdraw the conditions on Haj subsidy. Now, the Government has replied that it would consider the
points raised in the House in the "Zero Hour." My point is that my submission made under Rule 377 should also be
considered. The conditions on withdrawal of subsidy which are unjustified must be withdrawn. So, that is also to be
considered along with the points that are made today. This submission has already been made in detail under Rule
377 by me earlier. ...(Interruptions)

SHRI E. AHAMED : Sir, kindly direct them to make a statement on this subject....(/nterruptions)
MR. SPEAKER: That issue is over.



